case No. 10089!19
FIR No. 555/19
PS RG

10.09.2020

Prosent Ld. APP for the Stale.

Accused Raj Kumar in person ( stated 0 be on interim bail).

Accused Sumitra in person.

of arguments oOn the point of charge.

Matter is at the slage
d that his counsel is not

However, accused seeks adjournment on the groun

9 available,

Heard. In view of the submissions and in the interest of justice, one

more opportunity is given.
Be put up for purpose fixed i.e. arguments on the point of chargé on

21.10.2020.

ST XS
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Case No, 7336117
FIR No. 652116
PS RG

10.09.2020

Jrgsergy
Present LA APP for the State.
Both the accused persons are present,

Both the accused persons seek adjournment by submitting that
then counsel s not available due o iliness.

Heard, In view of the submissions and in the interest of justice, no

adverse order is passed for today.
Matler stands adjourned for today.

3e put up for purpose fixed i.e. arguments

11.03.2021. ’

(Deepak Kumar-l)

Duty MM fwest) THC/Delhi
10.09.2020
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Saroj Vs. Balvinder Singh
10,09 2029

F2rosent Counsel for complainant.

;0Me o for hiling the
It informed by Naih Court that 10 sought some ume ot a

H);)Iy

15.10.2020

(Deepak kum ar-)
Duty MM (Wes)/THC Deliw
10.09.2020
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Case No. 7304i18
FIR No. 3TUVYY
PSRG

10 08 >°non
LT R8Tl
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Prosent Ld. APP o1 The S

r . " - oy vey P —~
NONE 07 actisad TesDiE 2nesEict ralls

Hoard in view O The SUDmSSonS amd i, 5 neerest of justice, No
Adverse orger 1S Passan 1o 1WAy

Niane! Sants annunTeES T PoE

Provious o e orpies wen 2TEST | '/:L next date L€

03,2021, 2

05.03.2 |

3 ’i - b
(Decoak Kpmar-)

Dty LIS "‘A‘i%?g. i ‘r‘-CiDQth
10.06.2029
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10.09.2020

Present

Case No. 10119119
FIR No. 557119
PS RG

Ld. APP for the State.

Accused is stated to be on court bail but not appearnng.

Heard. File is perused.

| take cognizance of the offence (s)

Issue summons to accused for 17.04.2021.

(Deepak umar-1) |
Duty MM (W st)/ THC/Delh
10.09.2020
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Prosent Ld APP 101 the State.

None for accused persons

Previous order be complef with @fEsT W 7T

it et -

26.04,2021. ,
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£sent Ld. APD in he &
a AT e 4y
-4 T I0 INe Slale
-~ -~
"
ACrC1Icen » % e : . -y
~LUSEU 1S Siated 10 be on court bail tun Nl aDDEaTme

In view of the resiricted functioning of the coun mane @

adjourned for purpose fixed.

PE on 0209202

(v
1

Be put up for purpose fixad i.

TR EI———————————
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""R No. 37303
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10.09.2020

Prosont Ld. APP 1o the Sae.

appeanng.
e aCiOUINSG TR
In the interest of jusuce, manar S@ncs adiourn2s K Ay
Q —— ﬁ\ \»” 2’ :S"- e
Provious ordel dated 30.09.201° &e oML
date ne. 23.03 2021. .{
o
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Case No. 4646119
FIR No. 101/18
PS RG

10.08.2020

Present Ld. APP for the State.
Father of deceased is present.

This is untrace report.
Father of deceased seeks adjournment by submitting  thal nis

counsel 1s not available.
Heard. In view of the submissions and in the interest of justice.

matter stands adjourned for today.

d with the connected cas

At request, be put up for purpose fixe

beanng NO. 5702/19 on 19.11.2020.
|0 ASI Hari Ram be summoned for next date.

Duty MM (We
10.08.20¢0
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FIR Mo 1A0TT
PSR
10.09.202

Application taken up today as the same was nat put ug on e dats Tued

i.e. 08.09.2020. Ahimad/ Reader 15 directed to remain carafiul o futurs

Present Ld. APP for the State

Complamnant with counsef

IO SI Babita has filed the reply n cnmgharncs
wherein it has been mentioned that the medical exarmraton of W LLmeis

< Lo v T teret 7 4 ;/’
was conducted and after discussion with Senior Cfficars Sanine 205

P
§
o
N
3
A

pheen added (O the case. It is further reported by e 'O hia
pending and the same shall be finalised shorty

o to counaet for crrnGlaarat
> -

Copy of the reply be supphed 1 Co

In view of the above reply and in wewm of We JunrEsert =
~oolication stands digfoses of
counsel for complainant. the present apphcation Zncs Sefnns
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Case No. 7847/18
FIR No. 356/18
PSRG

1) Ay AN

Pienen L APP 101 he State.
None for accused.

Heaid. In view of the submissions and in the interest of justice, N0

Advarse orde 15 passad o odayv.
Matier stands adiournad for today.

Be Put up 101 appearance of accused/ purpose fixed Le. arguments

OIS PO Of NoLCR on 20.03.2021.

- CKumar-1}
‘ (West)/THC/Delm
¥09.2020
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1 FIF Mo, 251i26
PS RG

q 10.09.2020
— This s an applicati
: :ation for release of mobile phone make VIVG (15 A0
s ase : are 4 QUA
| BLUE COLOR) on superdari ‘ I
Present; Ld. APP for the State,
Apphcant Pawan Kumar is present
10 has iled s reply. Taken on record
o nstead of releasing the articles on superoarn am of the
considered view that the article has o be released as per direclon. of Horrile
?sl!l_’lmmr Court i case litled as Sunder Bhai Ambalal Desar Vs, State of
ujrat, AIR 2003 SC 638. The view of the Hon'ble Suprerme Couwrl has hees
r(?ll(?lill(}(i by Hon'ble Delhi High Court in case titled as Mangit Singh Vs, State
in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it has, foon e 02

P o IR TSR
S HITS 4

“50. The valuable articles scized by the police méay be (e
person, who, in the opinion of the court, is lawfully entitled o claim
complainant at whose house theft, robbery or dacoity has taxen pace
preparing detailed panchnama of such articles, taking photograph
articles and a security bond.

< ot

r =
R

y oL

[
()

60. The photographs of such articles should be attested or countersigned Sy e
complammant, accused as well as by the person (o whom the custody is handzc
over. Whenever necessary, the court may get the jewellery articles vaiuea from a

government approved valuer.

61. The actual production of the valuable articles during the tnial should not be
s effar-cs fowr

insisted upon and the photographs along with the panchnama should suffoe 7o
the purposes of evidence.”

o

Considering the facts and circumstances and law laid down Dy
courts, articles in question i.c. VIVO Y15 AQUA BLUE COLOR) as per =2
memo be released 1o the rightful owner on furnishing securty bond

valuation report of the mobile phone In question. 10 1s dwected 10 g2t
valuation done of the articles prior to the release

the same to the apghcant as o€

directions of Hon'ble Supreme Court.
panchnama and valuation report shall
arge sheet. Copy of this order be given dasti o a

2d at the tme of fiing

-

ch

¥ Kumar-t
/es;t).[‘FHC! Delru
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FIR No. 827120

PS Ranhola

uls 323/341/354/354 B
1325/506/509/34 1PC

10.09.2020

Present - Ld. APP for the State

10 ASI Sunil Dutt is present.
Sh. Usha Sharma, counsel for victim.

This is application for recording the statement of wvictm u
CrPC. At this stage, 10 ASI Sunil Dutt as well as counsel for victim prays {
date for recording the statement of victim u/s 164 CrPC by submitun

s totally incapacitated to make any movement due to severe fractures in her 2

Heard. In view of the submissions and at the specific re
counsel for victim/ 10, be put up for recording the statement of victm u/s 184
CrPC on 18.09.2020 before Ld. Duty MM concerned.

10 is directed to make necessary arrangements for recording
the statement of victim as per her physicall medical condifion.

/
f
/

Copy of this order be given dasti to 10.
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Case No. 2221720
FIR Mo. 25067i1%
PS RG

10.09.2020

Present : Ld. APP for the State.
None for accused persons.

Statement of complainant duly signed by compi

by 10 has heen received.

scheduled to be held on 20.09.2020.
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